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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

04. NO./ 436/90 

S tflt £''.-'t 

DATE OF DECISION 28th Jul,!, 

Petitioner 

	

chak 
	

Advocate for the Petitioner (s) 

Versus 

Uriin if india & •rs. 	 Respondent 

rr .-ki1 iure shi 
	

Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. N..eze1 
	

Vice Chairmen 

The Hon'ble Mr. 	t -tamerthy 	 Member () 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



2 

M. .Rath, 

.D.E3... , at 
Vichhavad, 
c/, H.A.R. ichura, 

Savjani Mansi@ri, 
Mjra Talkie s Char-R :ta, 
Bha irvnathrad, 
Man inagar, 
hmedabaf1 

Adv3cate 	Mr ..H.?athak 

Appi icarit 

)P I 

\O 

1L 

versus 

Uni'.n if Iridia,Thrugh 
Direct'r General, 
Department Df POStS, 
Sanchar ihavan,ew Delhi. 

i-'ost Naster General, 
Gujarat Circle,shram Road, 
'nrnedabad. 

3uperintendent of Pest Offices, 
Junagafh. 

Shri Paresh M Dave, 
Residing at Vijapur, 
D ist-Juria gaalh. 

dvocate 	Mr .kil Kure sh I 

ORAL ORDR 

3.r.. 436/90 

Re sponderits 

Date: 28-7-1995 

Per Hon'ble Mr.N.L3.Patel 	Vice Chairman 

The applicant and Mr.athak are it 

present when cal1e: ut. Dismissed fr default. ND 

order as to costs. 

14— 	 X--), V: ( K.Rarnamorthy ) 	 ( N.B.atel ) 
Member () 	 Vice Chairman 

a it/ssh 


